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In The Centrat Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. 	 OOV OF 19 

'Applicant(s)  

if 
Resondent(s)  2_L~Oce-)-  

Advocate for Applicant(s) Itlo, 19 

Advocate for Respondent(s)  
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27.9 .00 

Present : The Hon'ble Mr Justice D.N. 
Chowdhury, Vice-Chairman. 

Adjourned to 25 .11 .2000 for admi-

ssion on the prayer of the learned 

counsel for the applicant. 

Vice -Chairman 

resent : Hon'ble Mr. JusticeD.N.Chohury, 

Vice-Chajrn. 

Mr. A.K.Roy for the applicant and Mr. 

.S.Basumatary, learned Addl.Cjs, for the 

espondents. 

The cause of action and the relief 

ought for are similar and accordingly a 

rayer has been made for permission to move 

his application jointly. Prayer allowed. 

Contd. 
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27.9.00 	Application is admitted. Call for the 

records. 

Issue notice as to why interim order 

shall not be granted. In the meantime 

respondents are directed not to make any 

deduction with regard to the amount of SDA 

that has already paid to the applicants. 

Notice returnable on 27.10.00. 

List on 27.10.00 for further order. 

Vice-Chairman 

trd 

27.11.2 00 	Three weeks time allowed for 

filing of written statement on the 

prayer of Mr A. Deb Roy, learned Sr. 

C.G.S.C. List it on 18.12.00 for 

orders. 

Vice-Chairman 

nkm 

ilO.1.2001 
	

Four weeks time allowed for filing 

*-t 
4&'V 

of written statement on the prayer of Mr 

B.S. Basumatary, learned Add!. C.G.S.C. List 

it on 9.2.0 1 for orders. 

1' 	 Vice-Chairman 
nkm 

142.01 
	List on 20.3.01 to enable the res 

pondents to file written statnent. 

Member 	 Vice-Chairman 

un 
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Oh. 238 of 2000 

Notes of the Registry f Date L 	Order of the Tribunal 	,. 
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20.3.01 

V" . 

im 

10.4.2001 

List on 10.4.01 to enable the res. 

poriderits to file written statement. 

4( LL 
Member 	 VjCe-Chjflflafl 

Three weeks time allowed to the 

respondents to 1ile written statement. List 

Lor orders on 8.5.01. 

Vice-Chairman 

nkm 

J'&b 	L 
1acL 

List on 22.5 • 01 to enab'e the 

respondents to file written statement. 

LL J  

	

Member 
	 Vice s-Chairman 

• List on 21-6a01 for orders. 

	

Piember 	 Vices-Chairman 

Mr.A.Deb Roy. learned Sr.C.6.S.C. 

for the respondents prays for and granted' 

' three weeks k±gnd no more time for 

filing of written statement, Applicant 

will have two weeks time thereafter to 

file rejoinder, if any.. 

List on 28-8-2601. 

No 't1w 

JVIaA 

18.5 .01 

.22.5.01 
v 	 wJ 

CA 
Member 	 Vice-Chai man 

No written statement so Par been 

Piled.. List bhs matter for hearing on 

25/9/01. The respondents may Pile 

written statement, if any, within 2 weeks 

from today. 

/ 

Vice- Chai rman, 

/ 
I 
N 

28.3.Q1 

&k- 	 I 
t€-L c  

cf 

mb 
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Notes Df the Registry 	Date 	 Order of the Tribthia 	* 

5.9.01 	 Judgment delivered in open Court, 
- 	

Kept in separate sheets. Application is 

lb*ed No order as to costs. 

Member 	 Vihaja 
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CLNT RAL ADMI NI ST RAT M TRIBUN 
GUWAJ-LZTI BENCH 

Origjn Application No. 238 of 2000 

Date of Decision 25.9.01  

Sri P.M.!(ittan & Ore. 

—Petitione r(s) 

MrA.K. Roy, Mr.I Gogoi. 

Jdvocate for the 
Versus 	 Petjtjoner(s 

Union of India & Ore. 

Mr.B.C.Pathak, Add .j •C.G.S.C* 

jdvoc. for the 
R€.3ponden.\ 

THE HON'BLE 	MR.JUSTICE D.N.CH0WDHURy,VICE...CHAIkMAN 

THE H'NBLF 	MR.K.K.SHhMA 1ADMINISTRATIVE MEMBER 

1 Whether Reporters of localperg may be allowd to see the judgment ? 

2 To be ieferred to the .Repoer or not ? 

Whether their Lordships wish to see the fair copy of the J'dument ? 
Whether the Judgi 

ment is to be circulated to the other Bene
3  

Judgment delivered by HOri'ble : VXCE..ChAIRM/N 



craM ADMINISTRATIVE TRIBUNIL 
GUWAWTI 3ENCM 

Original Application No. 238 of 2000 

Date.of Order: This the 25th Day of September 2001 

1ON'SLE MR.JUSTICE D.N.C10WDHURy ,VICECHAIRMAN 
HONSELE MR.K.K.SHARMJ,ADMlNXSTRATIvE MEMBER 

Shri Pariyarathu Madhavan Kittan 
Upper Division Clerk 
NS/2239800 Tezpur 

Shri Ashim I(umar Bhattacharjee 
Superintendent, BIR,Grade_1 
MES/236465, Tezpur, 

Shri Binoy Bbusan Das 
Supervisor, B/S. Grade-si 
NS/242236, Tezpur. 	.... 	 .... Applicants. 

By Advocate Mr. A.K.Roy, Mr.I Gogoi,, 

1. Union of India represented by the 
Secretary to the Govt. of India, 
Ministry of Defence, New Delhi 

29 The Controller General of Defence Accounts, 
West Block V 1  R.K.Puram, 
New Delhj-.1100056. 

3, Area Accounts Officer, 
Bivar Road, Shillong-si 

Garrison Engineer,  Tesp 
P.O. - Dekargaon(solrnara) 
ist-Sonitput. 	... 	 .... ReapQndant scz . 

By Advocate Mr.B.C.Pathak, Addl,C.G.S.C. 

0RDR. 

CHOWDI-iURYJ.(vC): 

The three Civilian Employees are working under 

the Ministry of Defence. Their grievances are common as 

to the entitlement of Special Duty Allowance. All the 

applicants were initially appointed in the N.E.Region 

subsequently they were transferred outside and posted. 

Cotd/.'us 
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The Applicant No.1 uMbc was appointed as Lower Division Clerk 

in the year 1964 and posted at Barjhar. In the year 1976 

he was transferred to West Bengal where he worked up to 1993. 

In the year 1993 &  he was again transferred and posted at 

Tezpur. Similarly,the Applicant No.2 was appointed as 

Superintendent Grade II in the year 1970 and posted at 

Tezpur and he was transferred from Tezpur and posted at West 

Bengal. He was retransferred to N..Region  in the year 1990 

and again transferred to Calcutta in the year 1993 and he was 

reposted in Tezpur in 1997. The applicant No.3 was also 

similarly situated person. Initially he was appointed at 

Chabua in 1964 and in June 1984 he was transferred and posted 

at Kunbhirgram and thereafter he was transferred to Jammu 

and Kashmir. In September, 1993 he was reposted. As per 

Government instructions issued from time to time all the 

Civilian Employees who are transferred from outside the 

Region and subsequently posted in the N.E.Region are 

entitled to Special Duty Allowance. 

We have heard Mr.X Gogoi learned counsel appearing 

on behalf of the applicant and Mr.B.C.Pathak, tjjC.G.S.C* 

for the Respondents. Admittedly, there is no dispute that 

a person who are posted from outside to N..Region and reposted 

to the N.E.Region  M is entitled to the Special Duty Allowance. 

NO written statement had been filed, In the circumstances, 

we direct the respondents to examine the case of the applicants 

individually and if it is found that the applicants were 

posted from outside to N.E.Region and thereafter transferred 

and posted in the N..Region, in that event the respondents 

shall take steps for paymentcf Special Duty Allowance to 

\r, 
the applicants from the date of reposting in the respective 

places. If any deduction was made from the applicants these 

contd/ 
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are to be refinded to then forthwith on completion of the 

exercise. 

The applicants may file fresh representations 

individually or collectively narrating all the relevant 

facts within three wee)s from the receipt of the order. 

The Respondents are directed to complete the exercise 

preferably within 3 months from the date of receipt of 

this order, 

Application is allowed to the extent indicated. 

There shall however, be no order as to costs. 

LM 

\tL9 
(K.K. SHJ4.RMA) 
DMINIST RAT IV MI4BR (D..N.CHowDHua) 

VICE...CHAI RMhN 

It 
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T ISTjUTIVE TRThUTTAL 

( An application under $ection of the dministrative 
Tribunal Act 1985 ) 

o. io. _ 12000 

Shri P. M. Kittan Ors, 

- Versus- 

Union of India & Ors. 

Respondents. 

-INDEX 

Do cuient s PLges 

 4ppiication 	- 

 Verification 

 4 nnexure - - 

 'nnexxe - B 

 Annexure - C 

 Iflnexure - 	 P 

For use in the office 

Signature 
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IN TU CENTPL AUflTISTTIVE TRIAL 
GU1HTI BEiCH. 

( 
An applicatIon under Section 19 of the A dministrative 
T rib uria 1 A ct 1985 ) 

z. 

BEEEN 

Shri Paryarathu Madhavan Kittai\ 

Upper L.vision Clerk 

MES/ 223980, Tezpur. 

Shri Ashirn Kuniar Bhattacharjee 

Superintendent, BIR, Grade - I 

MES/ 236465, Tezpure 

Shri Benoy Bhusan Das 

Supervisor, B/S, Grade - I 

MES/ 242236, Tezpur. 

APPLICPI.NTS 

-AND- 

J.. Union of India represented by the 

Secretary to the Govt. of India, 

Ministry of Defence, New Delhi. 

The Controller General of Lfence Accounts, 

West Block - V 

R.K.?uram, New Delhi- 3.10056. 

Area Accounts Officer, 

Bivar Road, Shillong - 1 

. . 
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4. Garrison Engineer, Tezpur 

P.O - Dekargaon ( Solmara  ) 

Dist- Son.itpur. 

... RESPOI'TDENTS. 

Particulars of orders against which this application 

is directed 

This application is made due to nonpayment 

of Special duty a1loince to the applicants since August 

1998. 

Juiisdiction 

That the applicants declare that the subject 

matter of this application is within the jurisdiction 

of this Hon'ble Tribuflal. 

Limitation : - 

That the applicants also declare that this 

application is made within the time limit as has been 

prescribed under, section 21 of the AdministratIve Tribunal 

Act 1985. 

.4. Factof the Case 

(1) That all the three applicants are similarly situated 

persons and have been aggrieved by the same cause of action 

and the reliefs prayed by them are also same. They also 

states that they have common interest in the matter and 

hence they crave leave of this Honble Tribunal to file 

this appli cat ion jointly under Rule 4(5) (a) of che 

Central Administrative Tribunal ( Proceedure ) zoules 1987. 

. . . 
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(11) That the applicant ITo. 1 joined in service as 

Lower Division clerk in the year 1964 under the respor 

dents and was posted at Barjhar. L 	the year 1976, he 

was transferred to Westigal and he worked there upto 

1993. In the year 1993, he was again transferred and 

posted at Tezpur i.e. in the North East degion and now he 

is working under the respondent No. 4 at Tezpur. 

That the applicant iTO. 2 was appointed as Supntendent, 

BIR, ( Grade - II ) in the month of March1970 and was posted 

at Tezpur. In the month of June 1973 he was transferred from 

T&zpur andwas posted at Bagdogra i.e. out Side the North 

East Region. Thereafter , he was transf erred from time to 

time and worked in several places out side the I. E.Region 

After about 	seventeen years i.e. in the year 1990 he was 

again transferred to N.E4-egion and was posted at Borjar. 

In the year 1993 the appi_icant No. 2 was transferred to 

Calcutta and thereafter he was again transferred to this 

Region and posted at Tezpur in the month of October 1997 

and since then he has been working under the R e spofldefit 

No. 4. 

That the applicant lb. 3 was appointed on 3.9.64 under 

the respondents and was posted at Chahua and ther.e he worked 

in. several places within this region till 1984. In the month 

of .  June 1984, he was transferred from this Region and was 

posted at Kumbhizgram and thereafter he was transferred to 

Udhaptw (J .K.) in tDfl 	ofetemberJ.993he was again 

transferred to this Region and was posted at Tezpur and now 

he had been working under the Respondent No. 4 . 

. . 
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(v) 	That the applicants state that they were ;ransferred 

and posted to this region on administrative ground to serve 

this region and hence they were allowed to draw Special Duty 

allonce (in short SJ) as per the Govt. of India's Rule and 

policy and they received the same till July 1998 .Thereafter 

Since August 1998 the payment of SPA to the applicant has 

been stopped and started to deduct the amount which was earlier 

paid to hm . Be it also stated that no order has been issued 

in respect of deduction from salary. 

/vi) 	That the applicants' state that on enquiry they came to 

liow that the same has been stopped on the basis of 

1/ 	instruction of Respondnt ITO. 3 vide P.O letter dated 1.9.98. 
/ 	Be it sta:ed here that in the said letter the reference of 

Govt. of India's memorandum NO. P.NO.11(2)/97.E. 11(B) dated 

22 July 19 98 has been made 

One copy of the P.O. letter dated 1.9.98 

is annexed herewith as Anneure — A. 

(vii) 	That the aPplicants state that as per the 1emorandum 

dted 22 July,  1998 they e fully elegible to the SD in 

s much as they have bexi transferred to this region and 

their services are also ''All India Transfer Liability' ' S  

It  (iii) Special (Duty Allonce :- 

Central Goverrrent civilian employees having ''All 

Zdia Transfer Liability ''and posted to the spec1ed In 

Territories in the North Eastern xegion shall be 

granted the special (Duty )Al1once at the ra:e of 12.5 

per cent of their basic pay as prescribed in the inis try's 

M.O. 	. 20014/16/86 .E.IV/E.II (B) dated Decen'ther 1,1988 
'I • .. , o...S.,.. I 

S S • 	• 



-5- 

One copy of the said office memorandum 

dated July 22, 1998 is annexed as ThEXtffiE4 

(viii) 	That being aggrieved the applicarts sulmitted 

their representations individually to the respondents for 

a number of times, but till date s  the respondents heither 

allo -vvzdxm the applicants to draw SD, nor have 

replied to any ,  representation jjhatsoever. 

Coies of some representations are annexed 

herewith as ANNEXURE - C series. 
\ 

(ix) 	That the applicants state that recently they have 

dome through a clarification letter / guidelines regarding 

payment of SD, issued for the civilian employees of Kendriya 

Vidyaisya Sanatan, wh'ih has been issued on the basis of 

the clrcuiar issued by the Ministry of Finance, Department of 

Expenditure. As per the said guidelines, all the civilial 

pldyees. transsf err e6 on ainistrative ground from out side 

the Region. to N E R e gion are entitled to the Special Duty 

Allowance 

One copy of the said guidelines is annexed 

as 4NMEXURE - D 

() That the applicant states that though they were 

appointed to this Region but later on they were transferred 

to out side region and they served there for about 16/17 years 

together and thereafter agEin they have been transferred on 

administrative ground to this Region. As they have been 

transferred from out side to this Region on administrative 

ground, they are fully eligible to SD. 

. . . .6 
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(•i) 	That the applicants state that inspite of their 

repeated represent atiofls, the respondents neither is sued 

any order regarding payment of SD nor have replied to them 

and hence being aggrieved, they approach this Iion'ble Tribunal 

by filing this Original application. 

(5) Gro, un's for Reliefs: - 

(1) For that non payment of SEA to the applicant is discre-

minatory treatment in as much as they have also been trans-

ferred and posted to this region on administrative ground. 

For that as the siriillarly situated persons of other 

organisation of Central Govt. is entitled to SDI as is 

clear from the guidelines issued by the Kendriya Vidyalaya 

Sangathan, the applicants, being a civilian employees of 

Central Govt. are also entitled to the same benefit and that 

should not be denied. 

For that though they were recruited in this region 

initially, but later on they were Transferred to out side 

of this Region and served there for more than 16117 years 

to-gther and after a long gap they,  have again transferred 

and posted to this N.E.Region on administrative ground and 

hence they are entitled to SL. 

For that as their sth'vices have 11  All India fransfer 

Liability and have been transferred and posted to this 

region on administrative ground, the respondents are duty 

hound to pay the SDP. 

S S 007 

cLre1 
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(v) 	For that the office Memorandum dated July, 22 1998 

in no 	y prevent the respondents to pay 6D& to the 

applicant and hence the D.O Letter dated 1.9.98 has been 

issued by mis-inter pret i ng the office Memorandum dated July 

22, 199B and also othev relcvent circulars of Govt. of India. 

For that the action of the respondents is arbitrary, 

whimsical and illegal and hence is not maintainablein the 

eye of law. 

For that the action of the respondents completely 

violates the Article -1.4 of the Constitution of India. 

(viii)For that the action of the respondents i illegal 

in as much, as it violates the principle of natural j.ustiee 

and administrative fair play. 

(ix) For that at any rate, the action of the respondents 

is not maintainable in the eye of law and liable to be 

q ua shed. 

Detail of remedtes availed : * 

That the applicants declares that they have taken 

recourse to all the remedies available to the -imiami,  but failed 

to get j:ustice and hence there is no other alternative 

efficatious remedy open to them other than to approach this 

Hh'hle Tribunal. 

Matter not previously filed and/ or p.nding before 

That the applicants further declare that they have 
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not prevlously filled any application, Writ petition 

or suit regarding the matter before any court ,authority 

or any other bancla of this Iontble  Tribunal nor any such 

application ,writ petition or suit is pending before any 

court 

8. Reliefs sauzh  fOr: - 

ijnder the circumstances stated above the applicants 

pray for the olloid 	reliefs L- 

To direct the respondents to pass necessary order 

for payment of special Duty Alloance to the appli-

cants since August 1998 onwards. 

To direct the respondents to pay the 	amount 

which has already been deducted 

lo grant any other relief as Your Lordships may 

deem fit and proper. 

(IV Cost of the application. 

9. 	I nterimrelie an : - 

Under the circumstance stated ahove Your Lordships 

may please to direct the respondents to stop the deduction 

of amount of SDk which has already been paid from the salary 

of the applicants 

10. 

11. 	Particulars of Indian Posa1 Order - 

I.P.O.MO. 	; o 
Date of issued :- 	 Payable at :-Guwahati 

12. Listof enclosures :- 

4s stated in the index . 
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VERIF I C A T ION 

I, Shri Benoy.Bhusn Ds, son of Late Sara 

Chandra Eas, aged about 54 years, residert of c/a. 

G.E. (MES) Tezpur, F.O. Dekar Gram, P1st -Sonitpur 

(Asam ) do hereby verify that the contents of para-

graphs 3. to 12 of the application arc ttue to my 

knowledge and belief and that I have not suppressed 

any material fact of the case. 

And I sign this verIfication on th1 s, the 

day o.f 	2000 
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NNEXURE - 'A' 

Shri S.C. Prasad 
counts Officer. 

D • No • P.M/I 11/301/P & 
Area Accounts Office, 
Bjvar Road, 
X Shillong - 793001. 

Dated - 01.09.98. 

Dear Shri J(ardong,, 

I an writing this 	in connection with Some 

anorna].ies noticed in regular pay Bills of your unit. The 

same is enumerated below. 

1.. 	 SPIAL DUTY ALLOWANCE : The same is to be 

rulated as per MM= G.O.I order from time to time, only 

to tj)I employees rruited outside the NER and posted to 

N"@ 12.5% of B.P. w.e.f 8/97. Please xrefer to G.O S I 

/,0,

. F.11( 2)/97-E1l() dt. 22.07.98. Any payment made to 

eligible persons may please be stopped and intimate, 

covery, with full details under intimation to this Office. 

Please quote the 	Nos and date and forward a c-opy of 

the said 	alongwith the names of the listed case, if in 

any case order for stoppage of recovery *2 is obtained. 

LICENCE FEE : Off late ts it is observed that, 

Licence Fee is being deducted at your level, withour mention-

ing the L.F Bi'l No. & date at the Foot Note of the •P.B. 

on the other hand, AAO GE/AAO BSC is also floating L.F/A.0 

Bills direct to AAO/Shillong for necessary recovery which 

creates confussion and some times double recovery at time. 

You are requested to quote the L.F No. & date clearly if 

any made at your levelin the future. 

(C/D & NER ) a house ent.aJJ.owance are 

being admitted at the new rate as per classification of 

City w.e.f 8/97, to the individuals who are not occupying 

Govt. accomodation. House rent allowance (old duty station) 

which is applicable to the officials who are posted to NER  

from outside NE, is Jmx being am admitted at old rate only, 

to those individuals, who have before the declaration of 

the 	'97. 

AttO3t.çt by 	 Cont ... P/2. 

H 
Advo'catc 
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And of tie new rate, which is being clearly 

reflected in LPC. Any over payrnentmade to the off icals 

in the new rate, through he is eligible for the former, 

• may please ka be worked out and necessary recovery may 

please be initiated at your end under intimation to this 

Office. 	 41- 

4, 	 TRANSPORT PLLOWANCE :Transport allowance 

is being admitted to the eligible per, str icti y on the 

basis of G.O,I M.O.F (D. .E) 	M. No. 21 (1) 97/E 11(B) 

dt. 03.10.97. A clear certific ate may please be furnished 

inform the competent authority regarding the occupation 

of the Govt. accommodation and whetherthe working piece 

& Housing is in the same campus or not, irrespective of 

the distance of 1 Km. Necessary receipt may please be 

initiated in case of over payments under intimation to 

this Office for the non-eligible persons. 

WASTING ALLOWAXE : It is observed from the. 

regular pay bills that W.A. is, being claimed without clear 

part II whether the Liveries are being issued from time 

to time. You are requested to furnished the Part II 

for issue of Liver iesfor whom washing allowance is admiss-

ible to eligible categories of employees (GP C & GP I)) in 

support of the claim. 

• 	RZ VERY OF PM TA/DA & LTC etc. 

- 	 Recovery of PM TWDA & LTC, TY TWDA are being 

initiated by this Office on receipt of dnand from M CDI%/ 

O auhati, or through LC, copy is also being endorsed to you. 

• This Office is rendering report monthly to our HQ Office 

on subject. Any discrepency on the subject may please be 

represented directly. to = M. CDA, Gauhati or the 

• • 	 concerned authority authorising the recovery. 

• 	SUBMISSION OF RPB ; Inspite of r epeated cor res- 

póndence on the subject, it is still being observed that 

R.P-.B is not being received upto 15th of each month. The same 

may please be forwarded 'within the above date for proper 

• 	 audit/check and issue cheque in time. 	
Cont t,. P/3.: 
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(A) 	NREPRS OF PAY AND ALLOWANCES UNDt RPR 1997. 

Claims must be supported due and drawn state-. 
ments together Photo copy of pay XU Fixation Proforma duly 
proved by the audit authorities.. 	 - 

(B) 	CLAIMS FOR TL,cEA M NDA : Claims must 
be supported with certificate as reuired under, rules and 
No and date of yr under which last claims subnitted may also 
be indicated to enable this Officeto take prompt atin, 

CONTRIBUTION OF GLF 	It is seen that con- 
• tribution to G?F is not being made at the prescribed minimum 

rate of at least of 6% of B.?. is So many cases. This creates 
unnecessary correction in the schedule. It is also observed 

that GPF ?/C No. is not quoted in the schedule, kaxamn  
• . 	hence discrepanc jes is noticed in cc - 9. 

SPIAL PAY FOR SMALL F1MILY NORMS ; 

Special pay for small family norms should be 

admitted at the pre-revised rate only, prior to the 1.1.96 

and RPR - 97. The same may. please be rulated at your end 
and necessary recovery is to be worked out under tm intimation 
to this under subjected schedule. 

INCOME TAX t Recovery of Income Tax may 

please be initiated for eligible person to amid financial 
hardship at the end of the assessment year. 

In view of the above V= points, I ruest 
your good Office to co-.oper ate with A.A.O/Shil]..ong for 

better and effective service from this end. Your kind inter- 
vention and co-operation on the above subjects will be highly 

preciated. 	 . 

With regards. 

Yours Sincerely, 

Sd/- 
S.R. KDONG 
AO II 
CWE Teur 
POST. Dekargn 
Dist. Sonitpur (Assn) 

Cont 

AttO3tl by1  

Advocate.. 
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ANNEXURE - 

P.NO.. II(2)/97-E-N(B) 

GOVERNMENT OF INDIA 
MINIRY OF FINANCE 

DP)RTMENTOF EXPENDITURE 

New Delhi, Dated July 22, 1998, 

OFF' ICE MEMORANDUM 

Subject : 	Allowances and Special Facilities for civilian 

• 	 employees of 	11qibl.e) and Union Territories 

of North Eastern Region and Andaman & Nicobar  

and Laksha dweep Groups of Island - Recommend- 

ations of the Fifth Central Pay Commission. 

With a.view to attracting and retaining compe-. 
tent Officers for serving in the North Eastern iegion, coir 

prising the Territories of Arunachal Pradesh, ASSam, Manipur, 
Meghalaya, Mizoram, Nagalánd and Tripura orders were issued 

inthis Ministry's O.M No. 20014/3/83-E.IV. dated Dec. 14, 

1983 extending certain allowances and other facilities to 

the civilian Central Government employees serving in this 

• 

	

	 region in terms of par agrh 2 there wa of these orders 

other than those contained in par arh 1(iv) ibid were also 

to apply. ( IUe. I 	to the c ivilian Central Govern., 
• 	ment employees posted to the Andaman & Nicobar Island. These 

were further extended to the Central Government employees 

posted to the Lakshadweep Island in this Ministry's O.M. of 

even number dated K(j11eqij) 1994. The allowances and 

facilities were further liberaliséd of this Ministry's O.M. 

No. 200114/1o/88/E.IV/E.N(B) dated Dec. 1, 1988 and were 
also (_i1cib1e ). 	•. posted in the North Eastern Council 

when stationed in the North Eastern Region. 

2.. 	 The fifth Central Pay Commission have made 
certain recommendations suggesting further approvements of 
the allowances and facilities admissible to the Central 
Government employees including Officers of the All India 

Services posted in the North Eastern Regi.They have further 

Cont •... P/2. 

AttitY 
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recommended that these may also be extended to the Central 
Government employees, including Officers of the all India 

Services, posted at Shjkim. The recommendations of the 

Commission have been considered by the Government and 

President of India ( illeqibj.e 
	

decide as follows :- 

(j) 	Tenure of posting/Deputation : 

(_il-legible ) 

Weightae for Central Deputations/Training 
Aixoad and Special mention in Confidential 
Records. : 

( illegible ) - 

(iii) 	Special (Duty) Allowanes. : 

Central Government civilian aVloyees having an 

All India transferability and posted in the specified Territories 

In the North Eastern Region shall be granted the Special (Duty) 

Allowances at the rate of 9.5% of their basic pay as prescribed 
in this Ministryls O.M. No. 20014/16/88.E.IV/E.N(B) dated 

• Dec. 1, 1988 (_ileqIble ) 	In other words, the ceiling 

Rs. 1,000 per month _( illegible ,  )7 In force shall no longer be 

applicable and the condition that the agregate or the option- 

C illegible] 	 Special Duty/Deputation(Duty) Allowance, 

- if any, will no exceed Rs. 1,000/- per month shall also be dis-
pensed with. Other terms and conditions governing the grant of 

this allowance shall however, continue to be applicable. 

In terms of the orders contained in this Ministry's 
O.M. No. 20022/2/88:.E.II(B) dated May 24, 1989, Central Govern-

ment civilian employees having as " All India Transfer Liabilit'" 

and posted to Serve in the And aman '& Nicobar and Lakshaweep 

Groups of Islands are presently entitled to aift Islandial 

Allowance at varying rates in lieu of the Special (Duty) Allow.. 

ance admissible in thi Notth Eastern Region. This Allowances 
shall continue to be admissible to the specified categories of 
Central Government eriloyees at the same rate as prescribed 
for the different specified areas in the O.M..dated May 24,1998 

but without any ceiling on its quantum, This allowance Shall 

Cont ...P/3. 
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also hence forth be termed as Island Special(Duty) Allowance, 
$epar ate order in regard to this Allowance have been issued 

in this Ministry's O.M. No. 12(1)/98—E.H(B) dated July 17,1998. 

Attention is also Invited in this conntion, 

to the tzxk clarificatory orders contained in this Ministry's 

O.M. No. 1l(3)/95.E.}i(B) dated January 12, 1995 which shall 
continue to be applicable not only in reect of the Central 
Government employees posted In to serve in the North Eastern 
Region but also to the persons werve In the Xd Andaman & 

Nicobar and LakShadweep Group of Island. 

(iv) 	.( .i1JeIble 

( Illegible ) 

Sd/-. 

N. SUND1R RM? ) 

Joint Secretary to the Govt.of 
India, 

To, 	- 

All Ministry/ 

Advo ate. 

t~ '- 
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Pur 
Da to 8 	 PM Vkttm 

to 

Y=S 
:MMM127 

E 	'IV 
UDC 

TO 
ODA Gum ha ti (111'hwrgh pgoper chamxj ,  

4ith. due itsapect may X putfor%rd the C-011W&U9 :kw_1 YMr Perusal"Od gava.-wable ordOrs-plOnse, 

Tbat,.dr g  A&O SU11GnR vide their 
P Adt, M pp 93 kas issaed certain in 
ssibility Ok SDA.. o  WUch specifLed 

pp,,X"=t 	TiE rege 
aea S 50 U C,  r lNer  (I  sea  nee 

F,11 (2)/97.311 (B) dated 22 jul 98, 

F12  ~V* 

~Iv 

10L viOw ef absvg clarificatien ea thO fellwAng may please 
bg 'ii~oa so that 7. shail QjSG avall the Mailitlos ale%ot4 th 

he are OnJoing tha spGdal allomDO,' othfts w 

(60 have been a cintad In OR during -Sep 1964 SU A2.1 
India VaAsfer lipa,41W TLU the Year, 1976 1 hdve been 
permaaatly posted to 0 !49 Talalkanda (W/Bangal) ~iv. the Int. 
Ore'Ot of State- . 

14ter-  COM litlan of mme fta 16yP (b) 42 	 ;are 0 f Sevi 00 1 a 
ia the, Year' 1993 1 bave -  beeg trensfer to %a ­a;at a 

ruden 4&&Aw interest Of Stat~' ,  

(c s ~,O'r Govt order I baiivn ftt I. am Gli,  LblO to t ISDA 
t%usc I am appc111t3d-'OrA 

liability and pes 	 Ba t Re g e-~ 
lea And AM servilig i6ith CID, Wzpug~v  

la fts eenvactieU I haVO alrOady a~ re . 9hed AAQ SUllong 
vide my appeal dt, 25 ftQ8(cepy_ .O .Doj'esGd I  but Do, rOspones have 
so- far bbeA VecGlvigd e  HGUcs yam are requested to-kindiY isek Into 
ths. matter and fimnable wdeva. -MY plOasG be give'a at the' Garil. 
est so that I almll also avaijL~Aha- fficility of Q&  iA thka Lard 
stage eg,:LVony hood,, 

Atte 
YP  

Advocate. 

Me Calcatta ~&th a request to 
kindly jockft La th the,mttgr aDd 

I 	cl, 
early pipposIbIP. 

AAO Sbij].eng 	ger 



A =N 

Te 

ThO GarrisGa Eftia9er T07,pur 	/12 6",  

Ath due rG spect and h=ble Mbmi sdev. it is  stated that  
iR r0 spansb to my ap Oal dated 25 gav 9a CD,& Galahati vide IGttPr 90w Pay/01/)C~ dt, 20 Tan 0,9 bas 2  divan instruction to AAO WA110mg to r6gulate Payment Of ". ThS favaurable tive reply %Ggethft Ath my appeal g:Lven by  CDA  jgauha tL  ft AAC &hlll~,Ug is co-asidered to* bO On the greand of Giigibili%r and admisdbility of thG allownces. Y @:ECDAIS 10 ttkW is alrea'dy givsa tG tl-ds Off!* aleftidth k.;C  C;qj0att% &  
20 IA VIGw Of CM O s instmetion you are requested to jeLadly 
instruct-the coacOrDSd see to claim my entitled allowgtces alon g. A ti arreare s due ftr - paymP at a W pai d to me mi theu t far  tbo r  
delay to 00a ble mG to ev9rcm* fr.cm ficaacial hardships. 

B9 0id0s UP abeve; AAQ "3.1@ag hag VGCQver0d a sum of J~a  737/- ft- cm my ay & allounras fop 1P '99. tbrMgh pay kill Vr go's  Owcash/53 dto  11.2.99 few wUch Rsithsr advance in~. fermation nor any details of recoveries WrO r0c0ivedp Such il,10gal recolvaTies fr "m 
	

& alleftla s aet Only put 4A indivi. dua 1 Vae i s mholly depep%eat OqY On mcuthly salary with PXIIO.p.jall~d 1hapt in tG finaAcl:aj hardships bUt also drag 
them VIL to--M-Ghtal bprOssienc, To overeenra fTgm AneAcial hard. ship Yfia PTO reW; s tad to klndj~y,,ius Lvuct pay soo ,  to r 	j G. CIA M No  7k;~ -, throug- h this month pay Ull aud paid tO M-8 as there is aeftug GutstaAding agaia ~ t me for recover s . 

.A,.ZL early aellen on both the Cases are requGsted 

AA0 cMIJ Ong - 'Ath a 
request to 
kiDdly -  aeusider -
my case 0 

StatLon s. Tom)= 

D to  6~~,  Apr . 0  99, 

N' 9j SV12 it-,/ 
PM 11ttaa 2  UDO... 

b 

Poe  
Ady it. oca  
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4, 	 RE", Da b 
4 ', f 	111i the aue , 	 tc~ ta ta till t Spect 	 he vJ.,r'9.'  ~,-Tith a )ay 
1; G Ii b CA ,  tC "stop.. thG 10 gi Uma to a 11 c;ia tice s 	e S~ ~ 	,, ~ n  

9 
am.crititled to  8 -ced-Grad , to : -'s top payment, s pOr Govt orcie 

` 

	

t. 	 . ) I 
9 P t If6  s0 	a 11. Qlja a ce ,~ a s 	a m, r -3 c v u i t~--  d o a 11 1. ia Tx ra as i:e Id 
i-i-ili li tie s rid 	pos.ted to jNq cc th4UG gi oil iri , the 	as ta'r 11 
iub:~ ra st' c:E state...- 

s 2 	 COW-j-'etiCa I ~p v~; made a 1 ~;t c f corre'spunce s 
ty get cla --i-idcatica arld ths :EylicAKI9 do,=melits 'are f(,naide'd 
here w! th for yGur ~ - Perusal ailek Barthe .r orders please S.,. 

-I) XfPj?Ox,--CC~ y - of G of 	jAia Of.pirl 	letter. go, 
6 1. (2 !~7- ~~-i (13 d t 2. 7. 98. 

Cbj :~t Grox copy (,f ,1,60  qhiljcng jettUr 11 P14/m/m/ 
P~A, d t 01 -j 9 ' 98 ci, darik-- ia.restr;:Lctioa of pay~6nt o 4f 
quotin.g' the abol ve Gov- t rettOr''as. auth(z-ity.. 
(C ) xv e ~Ox , c 4 	 addre s'sed to py o f,  my a p pa a I d t '25 u cvf 92 
CDA G a u ~n d 

(d x,  erox cCpY - Gi. C'DtL Gauha ti 10 t to r .  -g c. Pay/ 0I/XI V 
-d-t '20 'JanY399, addre ssed, to AAQ Shillone id th.* dir G c tI on 
to re g ula te payme at G f ~D&,, 

13 	DospitBl clear iristructiorl frcm .~heir b-igher'aut 
' 
h,  or i 

..'.0 ishill(~ag is- seeras to be rejuGUxt to issue gtdta ,ble'-dii~,Quc.. 
tj, OrL to e na bjee me.. - ~o a va:L]-' thc-  :aa cili -4e s proAded b~ GO-vt, 

C  
''. 

B ve rL a DG . jetter'..dt 22 ,itr 99 :D?cm . mr GarrisOn.L1 4gr tO Sr A 
Lar been. r6cciv;~-.d, v, t Shillorig ,  ',ab k e p iy. ha s so 

desirve all ty~e Of RP. only ,  s=ce fr Qn ', ,vrhe r e-. ,vP, 
Cc.-Gpg~ratiqa/Wel:f~-rP- especiEIly to-tally c oace r):F-- d .'. A 
fj~ na ncia I ma tter S"

, 	
rj~,e 'kept $il~~:t there . is  rIL; othee'-r.: :~~Y;i 

0 Ce p t y Gw~ 	 f~,r a i3~ vourable . ~order, 

5 - 	P u "t up- fcr YqiT 'fiirther.- order.s a nd' ear ly 	si P4, 
A, 11 hi g 1-:j-y be - ap' i d8L  to d pr- 

T hEi 41 lig' Y LkI 

YCUrI s Ed-thAllly" 

8 tj ri.on 3  Tezpu;r. 
P Y, Ici tta 
UDC -Datc-d 	J un,  9 9, 

-5 	\fjS/22398 0' 
y to G- 

C  D,& Gaul7n'ti 

	

P, ;~~10 S411. OrLg 	 doe' as a t p ra r a 
3. Sri DC BahUld3a'-Idi - Toge the r W1. th a c opy C.:,E 

(Ge a,  Se,cre tary 	2 ( a~ t~O ,@I),- YCu ci rs requested tc, 
kjri ~dly d bw: ti-P- Medf ul under i ntinin ti CII cc & 

C 	CB Ddlhi -Zl~nG 	tO cur Br 0  ffi Ce /? 

(Thr cagh.  lb? X CY 
Wa,nda` Ka ji- t~t 

lira 11chl Or T'OPUT 

At 03700,  b 

dvocate. 

J 
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ztauo;.-  Ix 3,01:4 4 ' iz~: 	 =—Z'  Mqoan' 
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and 	0 t I 	 Elevian t wiJ.01M 

~px  M.49d &'VA C" 

FaztitVlarz ot my 	 In last 20 Y=Z 09. 

ly.-110*11--~11  - 

evnp= 

94a ce2 X-7.1 

ceilckitta, 

M(l) 507 

'*v 	ado 
.
.rltQd as "r.  ~Pat SIR 

ca (:,,x. ) Zday-POOM" 

vs 
6 0 7 MAY tax= 

A U 

cr. 

n' 	xn vicn: 	 cizatea z-,it~tvci ,inra ac per. Govt. *,12 
4,16 

f j-;C-  ZIA% amd 41 CA ag.. "o  z- 	 tat v6yn 
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C184 Sol 

U MY 

E4 i 
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bring aggaim follweing few 11nea 2P.- 701" Ird-Ald,  MASIdemUm =4 
f4w,umble action PIC-amo 
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. 
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I'll 	- C&L=ta. C'm 	Y.-= CS Cpal magg Ceal war 

TeSt Sengtkl to 681  Tempt= cm 08 Sagn! 97 ~aqpy,og 
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po=ament ban statim Is 2/171 & FZ WA@icm P=l d Calant"O 
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reference) whawe It J.&D a-mrI57 ar-emU"IC-a- 
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have a U-9ady RvA my pos . 	 la zzft,2-.g ~f~ 7140 my 

TAG quoted &=jO 

!-7115t- !)a v1w cE,  above ftc~-x stated above, S pm-, y-w y a,-,qr geafiseU 
la,at you vill b3 ldpd <mOugtu tO M12-M -mQ ~C-09 paimant G2 SM and 
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pay order :9 or tbm 
am mantions'e') 

MrIT acum ia rewiected pmase-f§ 
7;.P rllth - priog=4 rega=W5- 

T.-dam fa i tb2ml ly-a 

Station 8 Te2var, 

Dated 	.9. 
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s. ir 

r"thor to my,cip.,:cal d.Itcd 17 Aug 0 9!). 
lj 

statu g i, be. 
I to, 00-tirt Of lCmIlp 	Would 11 1ke to rou tie t 

'Give necestary Jn3, LruCtl(x1 III fa-'rour of Clalminq th4 SDA 
through '- W.s.month ( oct 899 ) pay  bj. 11 0j., t,11c; Uuti- 

uo 	 alte(i 20 jan 199, m  

Thl  ma-,,  . )-,--Ip tcc~ 	'audiL- vjews on tha subjes—ct 'matter ,  2 	 get- 

Thmkin(_,  you a  

Nzoure Z.11tithfully, 

lk~ LIN - 

Dated s 7t-, 2;puz 	 /< 	T~rl~  C-14A A? j r-7 C- 

sep 099 	 Rank 5ct~6)C~,k. P ~)2_  j 
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Attos*Led 

(7j,,P, , 
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A 	 ANNEXURE 
	 .,A  

To,, 

Garrison Engineer e  

Te2pux 

AMUSSIBILITY OF SDA IN NER 

Sir, 

With'due respect and humble submission, ,I 

hereby submit copy of CEFC Calcutta letter No #  131734/2/GE/ 

118/Engrs/ (3) dt. 28.oB.98 for your perusal and further 

orders please, 

20' 	 It comes to understood from reliable sources 

that. based on the above quoted CEEC letter CW, Tezpur 

GB (AV'F) Te2pur is making similar nature of payment of SDA 

to their employees who are posted from out side NER X and 

are being admitted by AAO/Shill-ong also, In my =KM case 

it is notunderstood as to why theolegitimate allowances 

is being stopped by AAO/Shillong with violation of all 

Govt, orders as wellas CDA/Gauhati ruling vide No, Pay/ 

dt. 20.01.990 

a 
3* 	 In view of above, you are requested to kindly 

look into the matter and action may please be taken to make 

payment of SDA as I am entitled for the allowances. 

4 0 	 -If my entitlement is-not paid within a reason- 

able -time & I will be compelled to move to law of justice/ 

Court'for justification in dis-allowing entitled allowances. 

Thanking you *  
I 	

Yours faithfully.. 

Tezpur, 

Dated 17 Aug, " 99 

CORY to 

Sd/- 

B B * DaS 
MES/242236 

Suprv. B/S Gde.I 

.1" CEBC Calcutta 
2. CZSZ Shillong 
3* CDA Gauhati 
4 0  AAD Shillong 

Attoo -tod by 

Advoc4te. 
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1. 

P1, 

ADMISSIBIL.17Y OF SDA 

1 1 	Further to my appeal dated 17 Aug 	'99, 

2. 	With due raspact, I beg to Btato that hc:tfore. proceeding 
to court of law I would JJke to request you QnCe again to give 
necessary instruction in favour ,  of clairming the SDA through 
this month 	oct 1 99 	). Pay bill on the authority of-  CDA GUIlahat-i 
e 	 Pay/01/x1v dated 20 ter No jam 	1 99. 

3.' 	T"hi s may help to got audit views on th-:~ subject matter, 

Thinking you, 

Yovxs fal"Chfully, 

Dated s Tezpur 

-~r-j3 Sep 1 99 

AG 

A F 
--I F—I 

0- 
W 

__( mJ 

shri 

AtLeste b 

AdVA e, 
t 
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